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New Delhi this the 8th day of Apxil, l994

CQRAVi :

THE HON'BLE AR. JUSTISE V. S. MALmATH , CHABMAN

THE HON'BLE M\. P. T. THIRUVEN3ADAM, MEABHR (a)

Amir Chand Apora S/0 Late RamChand,
R/O 62, south Patel Nagar ,
New Delhi - 110008,

By Advocate ShriRandhir Jain

Versus

1.

2.

Shr i A. C. Maj umdar ,
Joint Director of ^riculture,
Govt. of ATunachai Pradesh ,
Naharlagun, Itanagar-791111,

Shr i Raj iv Rattan Sah ,
Joint Secretary (V.Ts) ,
Ministry of Home Affairs,
North Block, New Delhi.

Petitioner

Resp ondents

OR PER (OnAL)

Hcn'ble Aflr. Justice V. S. Malimath -

As the necessary parties have not been inpleaded

and the parties imp leaded are not parties in the original

application, the counsel for the petitioner sought

leave to withdraw this contenpt petition, without

prejudice to his filing a fresh petition impleading

proper parties. Reserving liberty as prayed for,

this contenpt petition is dismissed.
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( P. T. Thiruvengadam )
Member (a)

{ V. S. Malimath )
Ch a ir ma n


